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Reghunatha Reddy with a view to intimidatiru
his Ministry. Do you read newspapers ?

MR. CHAIRMAN That
question here.

SHRI BHUPESH GUPTA : But it doc-arise
because there is a concerted plan to terre-rise
and intimidate the government. He should tell
us what steps they are taking. In fact this
question should have been answered by the
Prime Minister.

MR. CHAIRMAN :

SHRI K. V. RAGHUNATHA REDDY :
Wherever intimidation might be there, no
action will be stopped and I can assure this hon.
House and Shri Bhupesh Gupta that the law
will take its normal course whoever might be
the party and whatever might be his status.

SHRI BABUBHAI M. CHINAI : By and
large a number of cases which he has narrated
are against public limited companies. May I
know whether in view of the fact that there are
certain obligations which arc not. . .

SHRI BHUPESH GUPTA They are
talking of Shri Reddy's removal from the gover-
nment. Does he know that ?

SHRI BABUBHAI M. CHINAI : fn
view of the fact that there are certain oblig; -
tions which are not to be fulfilled by the private
limited companies and therefore people have
been taking advantage of this, may I know from
the hon. Minister whether the Company Law
Department is thinking in terms of putting
private limited companies at par with the public
limited companies ?

SHRI BEDABRATA BARUA : So far as
private limited companies are concerned, the
present law is more lenient to them and they are
not required to observe the same discipline as
public limited companies have to follow. The
whole matter is under consideration, and the
Companies Act is being considered for some
amendments.

is not the

Let him answer.

WAR RISK INSURANCE SCHEME

*156. SHRIBHOLA PRASAD : j SHRI
M. V. BHADRAM : SHRI
SITARAM JAIPURIA :

Will the Minister of FINANCE be pleased
to state :

(a) whether there is any proposal under
Government's consideration to have a per
manent war risk insurance scheme in border
areas; _

- The question was actually asked on the
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floor of the House by Shri Bhola Prasad.
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if so, the details therecof; and

(b)

(c) what is the criterion adopted to pay
compensation for the losses suffered by the
people of border areas in respect of their indus-
tries, agriculture and houses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SMT. SUSHILA
ROHATG]) : (a) to (c) A statement is laid on
the Table of the House.

STATEMENT
(a) No, Sir.
(b) Does not arise.

(¢c) The Emergency Risks (Goods) Insu-
rance Act, 1971 and the Emergency Risk
(Udertakings) Insurance Act, 1971 and the
Schemes framed thereunder came into force on
10.12.1971. They inderimify any damage to
insured goods/properties due to enemy action
upto 80 % of the loss or damage. As regards
goods/properiies damaged which though insu-
rable, could not be insured because the loss
occurred either before the 10th December, 1971
or before the parties concerned had time to take
out insurance no claim is payable. Government
of India has decided to consider ex-gratia
payments on a suitable scale in such cases
provided the parties concerned applied for
insurance under the Schemes immediately on
their coming into force.

Damage to crops and houses are not covered
by the above Schemes. However, with a view
to providing relief and resettlement assistance,
Government of India has authorised the State
Governments to sanction ex-gratia grants/loans
to the persons affected by the recent hostilities
with Pakistan.
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MR. CHAIRMAN : Yes, Mr. Bhadram, Not
here. All right. Mr. Jaipuria.
SHRI SITARAM JAIPURIA : Sir, may I
know from the lion. Minister that while in the
statement that has been laid on the Table of

the House it is Mentioned that the scheme came
into force on the 12th December, 1971

SHRIMATI SUSHILA ROHATGI
Kindly repeal the question, please.

SHRI SITARAM JAIPURIA : Sir, my point
is that in the statement that has.been laid on the
Table it is mentioned that the scheme came into
force only on the 10th December
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1971 and the war started earlier and therefore,
Sir, some delay has occurred. Sir, it was well
known to the Government that there was a
possibility of attack at any time and because the
damage was done earlier or by that that time the
insurance policies were nol taken. those
people are not likely to receive any benefit. In
such cases, whose fault is it and what does the
Government propose to do to compensate those
who were not at fault and who could not take it
because of the delay ?

SHRIMATI SUSHILA ROHATGI : Sir, as
regards the first point, 1 do not agree with the
hon. Member and I do not think there is any
fault on the part of the Government at all. There
was no delay. A certain piece of legislation does
require a particular time and I think maximum
urgency was shown here and I do not think there
was any delay at all so far as the Government
was concerned.

As regards the second point, 1 do share the
hon. Member's concern. The Government itself
is concerned about the matter that ex-gratia
payment should be made to those people.

SHRI SITARAM JAIPURIA : Not ex-gratia
payment.

SHRIMATI SUSHILA ROHATGI : .. who
could not take out insurance policy in time or
those who suffered a loss before this scheme
came into force, that is, the 10th December, 1971
and for that a criterion has been laid down
according to which the ex-gratia payment would
be made.

SHRI SITARAM JAIPURIA : Sir, I seek
your protection. Actually, Sir, the war came on
the 5th December ...

(Interruptions)

SOME HON. MEMBERS :
December.

SHRI SITARAM JAIPURIA : Yes, on the
3rd December and this scheme was put into
effect from the 10th December and the hon.
Minister says that there was no delay on the part
ot the Government. No private insurance
company was allowed to have the war risk
insurance scheme. Then, whose fault is it ?

MR. CHAIRMAN : All right Mr. Jaipuria.
Mr. Mani.

SHRI SITARAM JAIPURIA : Sir, I have
put my question.

MR. CHAIRMAN : No more questions,
please. She has already answered.

SHRI SITARAM JAIPURIA : Sir, two
questions I am entitled to ask. You shouW
please allow me.

On the 3rd
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MR. CHAIRMAN : No more questions,
please.

SHRI SITARAM JAIPURIA : Had 1
known this, I would have put two questions in
one. Sir, my question is very simple.

MR. CHAIRMAN : No, please. Mr. Bhola
Prasad has asked already and you have put your
question. No more questions now. Yes, Mr.
Mani.

SHRI A. D. MANI : Sir, the hon. Minister
has given very unsatisfactory replies. Now
regarding the statement that has been laid on the
Table of the House, it says that the Government
of India has decided to consider e.x-gratia
payments on a suitable scale. The moment they
mention the scale, it must be on the basis of a
scheme. So, arc you prepapred to give up to 50%
of the loss or damage or 75 % if not 80 % '.' The
other point is this. Regarding damage to crops,
the lion. Minister is aware that there are many
areas in the country where crops have been
damaged. Would she agree to see that they are

rehabilitated under (he Land Acquisition Act
?...

SHRI A. P. JAIN : The question is wrong.
Nobody is rehabilitated under the Land Acqui-
sition Act.

MR. CHAIRMAN : This is a journalistic
view. What can we do ?

SHRIMATI SUSHILA ROHATGI : Rea-
listically, I do share the hon. Member's concern
so far as sharing the sufferings of the poor people
is concerned. I have not said that the Govern-
ment has no intention to give any compensation
or payment to the people whose crops and
houses have suffered. In fact, the Government
does help though that does not come legally
within the scheme as such. The Government has
said that considering the loss suffered by the
people there, c.v gratia payments should also be
made to them . ..

SHRI A. D. MANI : On what scale ? 50 per
cent or 75 cent ?

SHRIMATI SUSHILA ROHATGI : The
scales have not been detailed ...

SHRI A. D. MANI : Sir. . .

MR. CHAIRMAN : Mr. Mani, please let
her answer the question.

SHRI SITARAM JAIPURIA : Sir. ..

MR. CHAIRMAN
not going to allow you.

SHRIMATI SUSHILA ROHATGI : Rega-
rding the details, I require notice.

: Mr Jaipuria, I am
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MR. CHAIRMAN
Varma.

: Mr. Man Singh
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*157. [ The questioner (Sliri Kalyan Roy)
was absent. For answer, vide col. 27-28 infra.]

PRINTING or BANGLA Dtsrt CURRENCY IN
INDIA

*I58. SHRI BABUI3HAI M. CHINALI : f
SHRI SWAISINGH S1SODIA :

Will the Minister of FINANCE be pleased
to slate :

(a) whether it is a fact that the Bangla
Desfa Government have requested the Govern-
ment of India to prim their currency notes in
[ndia; and

(b) if so, whether the Government of India
have acceded to their request ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) Yes, Sir.

SHRI BABUBHA1 M. CHINAI : May 1
know from the hon. Minister whether Govern-
ment is sufficiently equipped to print all the new
currency notes required by that country, and
whether the Government will be minting coins
also ? Is the Government making any profit on
the printing of notes or minting of coins ?

j- The question was actually asked on the
floor of the House by Shri Babubhai M. Chinai.



